
 

 

08.02.2023 

Petitioner filed hajira. 

Today was fixed for C/D. 

 C/D received. Seen. 

Brief fact of the case as stated in the FIR is that,  the 

informant Sri Mukheswar Nath filed an FIR before the O/C 

Tezpur P.S by stating that on 28-12-2022, at about 1.30 a.m, 

the accused Asiful @ Hasibu Hussain and Mosirul Islam have 

stolen away the she caws of the informant, his neighbours, 

namely, Sri Budhiram Nath and Muleswar Nath from their 

cowsheds  in a vehicle. The informant had chased the vehicle 

and finally apprehended the vehicle bearing Regd. No. AS-

04/N-9029 (XUV 500) along with the stolen she cows and the 

thieves near Kalia Bhomora Bridge.   

On perusal of the C/D, it appears that the stolen 

cattles were recovered. The information as to who were 

connected with the case and their addresses were collected 

from the accused persons. The accused were arrested on 28-

12-2022 and since then they are in custody. From the C/D, it 

appears that further detention of the accused Md. Asiful @ 

Hasibu Hussain and Md. Mosirul Islam are not required for 

the purpose of investigation. Hence, considering the above 
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facts and the length of detention, the accused Md. Asiful @ 

Hasibu Hussain and Md. Mosirul Islam, are allowed to go on 

bail of Rs.20,000/- each with a local surety of like amount, 

i/d jail hajot, subject to the conditions that : 

a) The accused shall make themselves available 

before the I/O as and when called for and shall 

co-operate with the investigation; 

b) The accused shall not hamper and temper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the 

court or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka 

Magistrate.  

Misc. (Crl) case is disposed of accordingly. 


